\ 2061 TEM NO. 27 COURT NO. 10 SECTI ON XVI A

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

TRANSFER PETITION (CIVIL.) NO(s). 228 OF 2004

SANGHAM TRA GHOSH Petitioner(s)

VERSUS

KAJAL KUMAR GHOSH Respondent ( s)

(Wth appln(s) for stay and pernmission to file rejoinder affidavit and office report)

WTH T.P. (CRL) NO. 105 of 2004

(Wth appln(s) for stay and pernmission to file rejoinder affidavit and office report)
T.P.(CRL) NO 171 of 2004

(Wth appln(s) for stay and pernmission to file rejoinder affidavit and office report)
T.P.(C) NO. 727 of 2004

(with appln(s) for stay and office report)

T.P.(C) No. 168/2006

(Wth appln.(s) for ex-parte stay and office report)

Date: 04/07/2006 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE A. K. MATHUR
HON BLE MR JUSTICE R V. RAVEENDRAN
For Petitioner(s) M. S.K Ganbhir, Sr. Adv.

M. Awani sh Si nha, Adv.

M . H manshu Shekhar, Adv.

M. Raj eev Shekhar, Adv.
M. Vipin Nair, Adv.

M. P.B. Suresh, Adv.



M. V.K Biju, Adv. for
MS. Tenple Law Firm
For Respondent(s) M. Rajeev Shekhar, Adv.
M. Vipin Nair, Adv.

M. P.B. Suresh, Adv.

M. V.K Biju, Adv. for

M S. Tenple Law Firm Adv.

M. Hi manshu Shekhar, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
Counsel for t he respondent, after recei ving i nstructions
from his client, has
offered to pay to the petitioner a sumof Rupees ten | akhs as full and final settle
ment of the
di sput es bet ween t he parties. Counsel for t he petitioner submits
t hat he will seek
instructions fromhis client.
Put up after two weeks.
(Par deep Kurmar) (Radha R
Bhat i a)
Court Master Court

Mast er



